CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

cp 13%1/2001
oA 556/2000

Mew Delhil. this the 17th day of July.,. 2001

HON®BLE SHRI GOVINDAN S. TAMPI, MEMBER (&)
HON’BLE SHRI SHANKAR RAJU. MEMBER (J)

1.

in

10.

11l.

Dr. Mrs. 3.Aaich

w/o Dr. R.L.ALCH

D-3%1, Govt. Quarter:s

Dev Nagar. New Delhi = 110 Q05.

Or. Sujata sanapati

w/o Dr.T.K.Jena

K-60C, Seikh saral

phase-11. New pelhi - 110 017.

Or. Reeta Mongia

W/o Dr. Jitender Monaila
336, GH-14, paschim vihar
Mew Delhi - 110 063.

Or. veend Chellani

w/o Dr. Mukesh Chellani
DG~I11. 161~C,¥ikas Puri
Maew Delhi.

Or. Virendra Rumar Jha
3/0 Nunu Jha

E~158, NanakK Pura

Hew Delhil ~ 110021.

or. Leela Kunhi Raman

D/o M.Kunhi Raman

21E. Pocket 3, Mayur Yihar
phase—1. New Delhi.

Or. Sucheta Tripathi

Ww/o Dr. vinod Samal

11A, Nav Kala apartment:s
Plots 14. I.P.Extn. Delhi-9%2.

Or. Raniana Kumari
W/o Shubendu Kumar
a-51, Pandara Roadd
Mew Delhi.

Dr. Mrs. J.K.Das

w/o Nand Kishore

51/25, Gali No.1l4,

Mail Basti. Anand Parwat
New Delhi.

Or. archna Robinson
W/o Or. Shenoi Robinson
¢~72. Inder Puri, New Delhi-12.

Or. Vineta Tyagil

W/o Dr. Sandeep Chatrath
52/25, 0ld Rajinder Nagar
Mew Delhi —60.
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12. Dr. Gavathri
w/io Dr. R.0.Singh
164, Sector 3z, R.K.Puram
Mew Delhi - 110 022Z.

1%. Dr. Anjala Choudhary
. D/o shri p.Prashad
R/0 L-2, 186, DDA Flats
Kalkaji. New Delhi.

14. Or. Rita Roy
Ww/o Dr. R.Mandal
A-205, Pragati vihatr Hostel
Lodhi Road, New Delhi~-3.
15. Dr. Mrs. abha Bhandari
Ww/o sShri 5 _K.Bhandari
17-C, Delhi Admn. Flats
Mear Mahavir Nagar Extn.
vikas Puri, New Delhi.
L. .Petitioner

{By advocate Shri M.N.Krishnamani, 5. Advocate with
Shri 3. K.Sinha)
vVERSUS
1. Shri p.Chandar Mohan
Pr. Secretary. Health
Govt. of NCT of Delhi
Mew Secretariat
New Delhi.
2. Dr. R.N.Baishya
Director of Health Services:s
Govt. of NCT of Delhi
saraswati Bhawan,
EF-B8lock, connaught Place

New Delhi.
.. .Respondents.

(By Advocate shri B.N.Bhargava, praxy counsel
for Shri Rajinder pandita)

0 R D E R (ORAL)

By HON’BLE SHMRI GOVINDAN 5. TAMPI .,
with reference toO the order passed by this
Tripbunal dated 10-11-2000, learned counsel for the
respondents states that the needful has been done by
them by issuing orders dated 4-5-2001 and 16-7-2001.
Learned Sr. counsel for the petitioners Shii
M"N.Krishnamani argues that the respondents hzve
granted certain hrenefits to the applicants and he was
not keen To pursue the CP. At the same time he

desires that  in addition to the penefits sO agranted




/vikas/

ather penefits of servicé which are available toO other
temporary employees may alsc be made available and

paid to the petitioners"

z . We have considered the matter. we observe
rhat the regquest made by the petitioners has Some
rasis., as the Tribunal had, while disposing the Q& OonN
10-11~2000 ihdidated that respondents had been
.directed to. garant tﬁe applicants pay scale and

and other service penefits as are

allowances
/

asdmnissible - to medical officers who are appointed on

the corresponding pay scales. Iin
Qiew of the above while disposing the cp, we also
direct that the benefit of the order shall be
appliéable iha respect of other service penefits as

well.

3. cp 131/2001 is accordingly dispos of.

Notices to the alleged contemnars are discharge

- ./-
( SHANKAR RAJU) / AN S. TaMPI
MEMBER (J)

(GO




